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When this matter is called for hearing, the learned A.R. for the

Revenue submitted that the matter had been listed on several

occasions i.e. 08.03.2019, 12.04.2019, 06.06.2019, 08.07.2919 and

today i.e. 14.08.2019.  None present on all these occasions nor any

request for adjournment.  Thus, the Appellants are not serious in

prosecuting the appeal.
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2. We find force in the contention of the learned A.R. for the

Revenue. Consequently, the appeal is dismissed for non-prosecution.

(Dictated and pronounced in the open court)

(D.M. Misra)
Member (Judicial)

(Sanjiv Srivastava)
Member (Technical)

Bahalkar


